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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
0.A. No. 196 of 1990
'K)AXXN\(X-
DATE OF DECISION_5=11=1390
Ambu jam,.C

Applicant (X)

M/s M Ramachandran &

4'p Ramakrighnan ‘Advocate for the Applicant (x).
Versus ' v |
« Union of India & 2 others Respondent (s)
M.r TPM Ib»rahimkhan ‘ __ _._ Advocate for the Respondent (s)

CORAM::

The Hon'ble Mr. SP Muker ji, Vice Chairman o

&

The Hon’ble Mr. AV Haridasan, Judicial Member | _ _ *

Pons

Whether Reporters of local papers may be allowed to see the Judgement ?7u. g

“To be referred to the Reporter or not? N®

Whether their Lordships wish to see the fair copy of the Judgement? iV
To be circulated to all Benches of the Tribunal ? Y

 JUDGEMENT

(Mr SP Mukerji, Vice Chairman)

-

The short point in this applicétidn_is‘that.the
applicant uhovuas”selected as ExtraJDépartmental Stamp Uendor,
'Chévakkéd Post OPPice and appointed as such on 25.4.1989 was
served with a shou céuse notics ﬁh 2.3.&990(Annexure—11) to
:reprasent against the proposed action to terminate her services
because of sdme alieged irregularify in the.selectioﬁ process.
Since.the uordidg.of this show cause notice had given a
juétifiabla aporehension in the mind of the applicant that
the rgspondents had already takéh a decisipnkto tefminaée
her sarvicés, the applicant moved this Tribunai with this
U.A.'aéains£ the proposéd termination. The termination of

her services was stayed under the arders of this Tribunal
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and the applicant is still continuing. In the counter

- affidavit, the respondents have stated that despite an

extension of time inen to the applicant for submitting a
representatian against the impugned show cause notice, the
applicant has not yet submitted any ;gprésentation. The
learned counsel Por the applicant hpuevef, indicates that
subgequent to the filing of thié 0.A., the applicant has

filed a representation.
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2." Without going E? the merits of the case, we feel that

the interests of JUSthG would be met if we close this appllca-
~

tion uxthﬂ?ldlrectlon fhat the respondenté should pass a

Final order about the termination or otherwise of the services
of the applicant pursuant to tﬁe show cause notice at Annexure-
II éFter considering such representation as the applicant has
filed or méy file against the ﬁrqposed termination of her
sericas. We order apcordingly and direct the applicant to
file a representation if she has alregdy not filed such a
representafion ;n raply to the show cause hotica at Annexure-
II within a period of 2 wasks from the date of communication

of the order and we also direct the respondents to dispose

of the representation and pass final orders pursuant to the

‘aforesaid shou cause notice, within a period of further

one month, after receipt of the representation, if any. If
no representation is received within the time as indicated

above, the respondents will be at liberty to pass final orders,

The applicant will continue in the prssent post till the commu-

nicétion of the fPinal orders i passed by the respondents on
o :

th?;;g%%ikiiZj?’ in accordance with lauw. <§Tcézy/////
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Ay HARTD/’T_‘“‘ (SP MUKERJI )

%ﬁiICIAL MEMB 5-11- 1990 VICE CHAIRMAN



